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Ney odhl! this the ' Bay of Peb rue ty. 1999.

HON'BLEIIR. 5,R.A0IEe.'JICE CHAlinflN(A).

HON'ILEIAR. T.N ,BH At.h EJIB ER(9)

1. Raj Pal 5^0 Shri San ay Singh,
r/o *7111 .i P.O. Pall a,
IM eu Oel hi,

2. R^ndhir Singh s/o Shri Keual =?an,
FVo. *7111, & P.O, Pallao
N 9U Del hi,.

.  • J
3. Krishna Pal Shri 3ai Smgh,

fVo . *7ill, & P.O. Pall a,

Ci. Wou Delhi .... .qopl icanU.

(shri n. K.Gaur, ftrfvo cate)

l/ersus

National Capital Territory of Qelhi
through

1. The Director General,
Home Guard & Civil Defence,
Nishkam Seua Bhawan, Raja Garden,
N eu Del hi.

2. The Comm an den t,
Home Guard & Civil Oefance,
Nishkam Seua Bha'jan, Raja Garden,

Neu Delhi ....Respondents.

(Sy (\dvocate: Shri Rajinder Pandita).

^2)0 . a.No.48/99

Brijash Yadav s/o Shri Ran Surat Yadav,
R/o D-3, ijest Vino d Nagar, andauali,
Fazalpur,
Delhi -1 10 09 2 Applicant,

(3y Advocate; Shri P1.,K.Gaur).

Versus

Go vt, of N CT Delhi, through

1. The Chief Secretary,
5 , Shannath n arg ,

N eu Del hi,

2. The Director General,
Oslhl Home Guards i ci uil Oer-sncs,



/
/

'  ̂ . *s
-  2 -

CTI Damp 1 ex, Raja Garden,
New Oslhi,

fR. 3. The ODmmandant,
Delhi Home Guards i Civil Defence,
CTI Damp 1 ex. Raja Garden,
Neu Delhi, •...Respondents,

HON '3L E n R, 5. R. QPIG C, \Jl CF CHfll .T1 aN ( a'i .

As these two OAs in\/olva common

questions of" lau and fact, they are being disposed

of by this common order,^

2» j Applicants in these OAs impugn action

of respondents terminating their engagjertent in the

Horn a Guards Organisation and seek re-ang ag en ent

and ron tinuanC9,

It been h 9I d in a catena of judgments

delivered by the various benches of this Tribunal,

the most recent being one delivered on 11.1.99 in

Ca No, 2006/98 Chandeshuari An r. y/s. Go vt. of N CT

of Delhi & 0 rs, and connected cases, that the

apclicants cannot claim either regul arisation or

continuance as a matter of right after expiry of

initial period of engagement -jhich under rules is

three years. This vieu is based on the judgment of

Apex Cturt in 3LP (C) No. 124 65/90 R.D.Shaima Vs,

State of Punjab & 0 rs,

^  result, ue find ourselves unable to
intervene in the matter and these tuo 0 As are

dismissed. No costs.

.  . cop-ies of this order be placed in both
case records,! '
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